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 I  beg  to  Jay  on  the  Table—
 qa)  A  copy  of  each  of  the  follow-

 ing  Notifications  under  section
 85  of  the  Navy  Act,  957:—

 (i)  The  Navy  (Discipline  and
 Miscellaneous  Provisions

 Amendment)  Regulations,
 074  (Hindi  and  English
 versions  published  in  Noti-
 fication  No,  S.R.O,  37  in
 Gazette  og  India  dated  the

 26th  January  1974.

 (ir)  The  Naval  Cermonial,  Con-
 ditions  of  Service  and  Mis-
 cellaneous  ‘Amendment
 Regulations,  974  (Hindi  and
 English  versions}  published
 in  Notification  No.  S.R.O.  8
 in  Gazette  of  India  dated
 the  6th  April,  1974,

 (an)  The  Indian  Naval  Auxiliary
 Service  Regulations,  973
 (Hindi  version)  published
 in  Notification  No.  S.R.O.
 24  in  Gazette  of  India  dated
 the  3Iist  April,  ‘1974,

 (2)  A  statement  (Hind:  and  Eng-
 lish  versions)  showing  reasons
 for  delay  in  laying  the  Noti-
 cation  mentioned  at  (i)
 above.  [Placed  in  Library
 See  No  LT-6826/74)

 Riview  ann  ANNUAL  REPORT  oF  AIN-
 pustan  Coprrr  Lrp.,  CaLcuTta  FOR

 ‘1972-73,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHR  SUKHDEV  PRASAD):  |  beg  to
 lay  on  the  Table  a  copy  cach  of  the
 following  papers  (Hindi  and  English
 versions)  under  sub-section  (l)  of
 section  6i9A  of  the  Companies  Act,
 ‘1956:

 (i)  Review  by  the  Government  on
 the  working  of  the  Hindustan
 Copper  Limited,  Calcutta  for
 the  year  1972-73.

 Annual  Report  of  the  Hindus-
 tan  Copper  Limited,  Calcutta
 for  the  year  1972-73  along
 with  the  Audited  Accounts  and

 (ii)
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 the  comments  of  the  Compt
 roller  and  Auditor  General
 thereon.

 {Placed  in  Library,  See  No.  LT-6827/
 74)

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENRAL:  Sir,  I  have
 to  report  the  following  messages  receiv-

 ed  from  the  Secretary  General  of
 Rajya  Sabha:

 a)  I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sab-
 ha,  at  its  sitting  held  on  Tues-
 day,  the  23rd  April,  1974,  ad-
 opted  the  following  motion  in
 regard  to  the  presentation  of
 the  Report  of  the  Joint  Com-
 mittee  of  the  Houses  on  the
 Foreign  Contribution  (Regu-
 lation)  Bull,  973:—

 “That  the  time  appomted  for  the
 presentation  of  the  Report  of
 the  Joint  Committee  of  the
 House  on  the  Foreign  Con-
 tribution  (Regulation)  Bill,
 1973,  be  extended  up  to  the

 last  duy  of  the  Ninetieth
 Session  (Winter  Session)  of

 the  Rajya  Sabha.”.

 (i)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to
 return  here  of  with  the  Pondi-
 cherry  Appropriation  (Vote  on
 Account)  Bill,  A974,  which  was
 passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  l5th
 April,  1974,  and  transmitted  to
 the  Rajya  Sabha  for  its.  recom.
 mendations  and  to  state  that
 this  House  has  no  recommen-
 dations  to  make  to  the  Lok
 Sabha  in  regard  to  said  Bill”

 —_—

 ESTIMATES  COMMITTEE
 Fifty-eighth  Report

 SHRI  R.  K.  SINHA  (Faizabad):  I
 beg  to  present  the  Fifth-eighth  Report
 of  the  Estimates  Committee  on  the


